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I am directed to transmit herewith a certified copy of Final order No. 1073 / 2009 -SM[BR] dated 17.8.2009
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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
NEW DELHI, PRINCIPAL BENCH NEW DELHI

Excise Appeal No.2343 of 2008-SM (BR)

[Arising out of Order-in-Appeal No.166/CE/DLH/2008 dated 06.10.2008
passed by the Commissioner of Central Excise (Appeals), New Delhi]

Date of Hearing/ Decision:17.08.2009
For approval and signature:

Hon'ble Mr. P.K. Das, Member (Judicial)

1. Whether Press Reporters may be allowed to see
CESTAT (Procedure) Rules, 1982.

2. Whether it should be released under Rule 27 of the : N
CESTAT (Procedure) Rules, 1982 for publication N
in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy

of the Order?
4. Whether Order is to be circulated to the Departmental : 7 Y / )
authorities?
M/s. Greysham & Company ...Appellants
(Rep. by Shri Subodh Singh, Representative)
Vs.
CCE, Delhi-I ....Respondents

(Rep. by Shri I.K. Baig, SDR)
CORAM: Hon’ble Mr. P.K. Das, Member (Judicial)

%gg L (o
F:nﬂf OrderNo..[....-.%...@.'./ ..... ated: 17082009

Per P.K. Das:

Ld. Representative of the applicant submits that due to

financial crisis, he could not comply the order of the Tribunal. He submits




| @ that he was assured by somebody that he would get fund in the first
weeks of September for the purpose of compliance of the Tribunal’s
order.
2. On the other hand, 1d. DR submits that the Tribunal already
extended the period of compliance in the earlier order.
3. In view of that, the appeal is dismissed for non-compliance

of the stay order under Section 35 F of the Central Excise Act, 1944.

Order dictated & pronounced in open court on 17.08.2009.

(P.X Das)
Member (Judicial)

Ckp.




